| TEM NO. 202 COURT NO. 7 SECTI ON X

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (C No(s) . 34968/ 2011
(Arising out of inmpugned final judgnment and order dated 28/01/2011
in WP No. 7252/2004 passed by the H gh Court O Judicature at
Al | ahabad)
STATE OF U.P. & ORS. Petitioner(s)
VERSUS
URM LA KOHLI Respondent ( s)
(with interimrelief and office report)
(For final disposal)
Date : 06/01/2015 This petition was called on for hearing today.
CORAM :
HON BLE MR JUSTI CE J. CHELAMESWAR
HON BLE MR JUSTI CE Pl NAKI CHANDRA GHOCSE
Abhi st h Kumar, Adv.

Raman Yadav, Adv.
Pal | avi Pratap, Adv.

For Petitioner(s)

s §SF

For Respondent (s) Abhi shek Chaudhary, Adv.
M. Al ok Shukl a, Adv.

UPON hearing the counsel the Court made the follow ng
ORDER

Adj ourned for two weeks.

[OP. SHARMA] [ NDU BALA KAPUR]
COURT MASTER COURT MASTER
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